@ TEM NO. 19 COURT NO. 8 SECTION 11
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.)...... CRLMP  No(s).
14837/ 2016
(Arising out of inpugned final judgnent and order dated 10/05/2016
in Appli cation No. 19590/ 2015 passed by t he Hi gh Court of
Judi cature at Al | ahabad)
BHAI YA LAL AND ORS. Petitioner(s)
VERSUS
STATE OF U. P AND ANR. Respondent ( s)
(Wth appln. (s) for c/delay in filing SLP)
Date : 16/09/2016 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE V. GOPALA GONDA
HON&#39; BLE MR, JUSTI CE ADARSH KUVMAR GCEL
For Petitioner(s) M. Pranod Swarup, Sr. Adv.
M. Aum Mangal asserry, Adv.
Ms. Sushnma Vernma, Adv.

M. Praveen Swarup, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmde the follow ng

ORDER
Del ay condoned.
Leave granted.
In t he meanwhi | e, t he ef f ect and operati on of t he
i mpugned order shall renmain stayed.
Duri ng t he pendency of this appeal , there shal | al so be

stay of the arrest warrant against the petitioners.
(S. K RAKHEJA)
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